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RA No, 92/94 (oA No. 179/89) with MA No,597/94
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++ Petitioners
veRS S |
Jagdish Narain and others o
' .o Ef_espondents
C@AM:
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For the Petitioners .. Mr, Sagrat S j_ngh yadav
T - u.D,cC,

Fo: the Respondents ee Mr, R, N .Mathur
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This is @ Review Application under Rile 17 of the
Central AdmlniStrative Tribundl (Procedure) Rules, 1987,
S'eeking 3 review of the order d3ted 28-7-94 p3ssed in
OA No. 179/89. |
2. We have hedrd the deprtmental representative for the
petitioners and Shri R.N, Mathar, counbel for the respondents
and have gone t‘hro_e_;_lghv the records of the cdse carefully. The
departmental reprgsont«aoivq_ prayed for adjournment on the
ground that their counsel is not able to put in his appedrance

toddy. We,however, reject this prayer,

3. ?he impugned order was _ T passed on 28-7-94 and the
Review Application h3s been prosented on 14-11-94 after a

delay of 215 months, The petitionoro hive moved an abplication_ _
for céndon3tion of delay on tﬁe ground that s_i_n_ce the petitioners
were Seeking inStructions of the higher aothorities in this
matter, the deldy caused in presenting the Review Application 18

bora f ide ana it deserves to be condoned looking to the gravity of

Q’methe mitter. It is not known from the averments_made in the
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application for condqné;ién of delay as to when, in fact,

at any poiht of time the mitter wés referred to the higher
authorities for seeking their instructions ani when the
rgply was received frqm the concerned Depﬁrtmegt. The>grounds
for condonmdtion of Jeldy are quite viague and in our view
Applicdtion within the prescribed period of limitation i.e.
30 days from the dite of receipt of the impugned decision

by the petitioners,

4. In the circum#tancqs; we find th3t the Review
Application is ngﬁ maintaiﬁable as bginé time bé;:gd. The
M.A, for condondtion of égléy iq;.theggfqre. dismissed.
Thé Reyiew Application fails éccquing;y. |
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(0.P.SnaFwE) -  (Gopal Krishma)
Member (A) Vice-Chairman




